
RESOLUTION RE: SAFEGUARDS
FOR BUDDHIST CONVERTS

Shri B. C. Kamble (Kopargaon): 
Mr. Deputy-Speaker, Sir, I beg to 
move:

“This House is of opinion that 
all the constitutional safeguards, 
except those relating to the reser
vation of seats in the legislatures, 
granted and provided to the 
Scheduled Castes, be extended to 
the Buddhist converts from the 
Scheduled Castes and recom
mends that Government should 
bring suitable legislation to
amend the Constitution, if neces
sary.”

Of the five crores of people who 
have been condemned to untouch- 
ability and who have been conse
quently economically oppressed and 
socially tyrannised for thousands of 
years nearly a crore of people have 
been converted to the Buddhist faith. 
Sir, it is on behalf of these people 
that this Resolution has been tabled.

Sir, above the head o f your chair 
there is a motto Dharma Charkra 
Pravartanaya. I do not know others 
think of what is the significance of it. 
But, I believe that the course that 
these people have taken is the actual 
implementation of what is written 
above. I think, therefore, that they 
have taken the right course.

Now, the conditions of these people 
are well-known. They have no land; 
they have no trade; they have no 
influence in the administration and 
they have no independent means of 
livelihood. These are the sufferings 
for hundreds of years together that 
they have been undergoing But now 
on the top of it when they have taken 
recourse to Lord Buddha, the path of 
light and enlightenment, social boy
cotts are going on. I have toured at 
least in three districts and visited a 
number of villages. I have met vil
lagers. I could see in as many as 
fifty villages, social boycott is in full 
swing merely on the ground that they 
have been converted to Buddhist
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faith. Consequently, they have re
fused to do the menial or dirty works 
that used to be done in the name of 
untouchables. That is the position. 
What is the Government doing?

I referred to the three districts In 
the State of Bombay—North Satara 
District, South Satara District and a 
part of Ahmednagar District. The 
State Government is watching the 
situation as a spectator. That is also 
the case of the Union Government. 
When I raised certain matters in this 
House, those matters were turned 
down as being within the jurisdiction 
of the States. I have no quarrel over 
that But this is the position of these 
Buddhists and therefore, these people 
are anxiously and restlessly watching 
what is going to be the outcome of 
this resolution.

I am happy that there are no 
amendments tabled to this Resolution. 
It is quite possible that hon. Members 
might have been appreciative of this 
resolution or at any rate they may not 
be hostile to the contents of this reso
lution. It is quite natural because, 
if I can say so, the resolution is so 
modest and contains, if I can use 
that expression, the minimum 
demands of the Buddhists. They are 
not asking for reservation of seats in 
the legislature—Parliament and the 
State legislatures. What they are do
ing is to reduce that demand. This is 
no small sacrifice. I am quite sure 
that they are perfectly entitled to the 
reservation of seats in the Parliament 
as well as in the State Legislatures. 
But they are prepared to make a 
sportive offer. They expect that the 
Government will be equally sportive.

If we consider from this stand
point, what is that they are asking 
through this Resolution?
15.24 hrs.
[ S h r i  C. R. P a t t a b h i  R a m a n  in the

Chair.]

Broadly speaking, their demand is 
three-fold. That is to say they want 
certain safeguards in the public ser
vices in educational matters and in
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economic matters. These people 
w ould not have demanded these safe
guards but for the discrimination that 
is going on day and night. They are 
compelled to ask for these safeguards.

What is the underlying principle? 
To me the underlying principle has 
been made quite clear long back. 
The principle is this. All communi
ties should be represented in the ad
ministration in the prescribed pro
portion and no single community 
should be allowed to have a mono
poly. That is the principle. This 
principle has been accepted long ago 
by the Government of India in 
1934 by a resolution. Similarly, by 
a similar resolution, the same princi
ple was later on adopted in the year 
1943. The same principle was adop
ted by the Constituent Assembly and 
I may take the privilege of reading 
from the reports of the Committee of 
the Constituent Assembly. It is at 
page 40. It says “due share to all 
minorities be guaranteed: in All
India and provincial services, the 
claims of minorities shall be kept in 
view in making the appointments to 
these services consistently with the 
Consideration of efficiency o f adminis
tration". The expression used is “Due 
share guaranteed".

Therefore, my submission is this. 
Are these Buddhists not a distinct 
community? Are these Buddhists 
not a distinct minority community 
deserving these safeguards? This is 
a legitimate question to which the 
Government must give a reply. I am 
quite sure a reply cannot be in the 
negative. The reply must be in the 
affirmative.

I need not speculate over the posi
tion that the Government is going to 
take with regard to this resolution. 
But I would like to tell the Govern
ment and the hon. Members in this 
House that when the principle is 
accepted, the principle cannot be 
turned down. It is no ground for the 
good parents to say that the child

when it was born was legitimate but 
when the child grows up and attains
a majority, it is illegitimate and it is 
not theirs. The Union Government 
cannot take that position so far as 
this principle is concerned.

I hope that the Government will 
take quite a considerate and reason
able view of this matter. Perhaps I 
am hoping too much with regard to 
the attitude of the Union Govern
ment. I have great hopes and I be
lieve that reason to some extent does 
prevail either in this House or in the 
Government headed by the Prime 
Minister, hon. Shri Jawaharlal Nehru.

Even with all these hopes, I would 
like to deal with the position that the 
Government has taken on certain 
occasions when this matter was 
referred to in this hon. House. I had 
put a question. The question was 
whether the Scheduled Caste con
verted Buddhists are entitled for 
these safeguards. The answer given 
by the hon. Home Minister was in the 
negative. It was al«;o stated that the 
Law Ministry was consulted. I am 
afraid that the position the Govern
ment has taken with the advantage 
of the Law Ministry is not correct. 
It is absolutely absurd. I say so 
because of this. Whatever provi
sions are there in this country or in 
other countries, this attitude goes dir
ectly contrary to what the Govern
ment is saying. I will tell you briefly 
what is the trend with regard to such 
matters in two sets when the people 
get converted.

Take for instance an Act which was 
passed ago—hundred of years ago. 
It is the Caste Disabilities Removal 
Act of 1850. It is also called the 
Freedom of Religion Act. Formerly, 
when a person converted from one 
faith to another or from one caste to 
another, there was a kind of forfei
ture. That was prevented by this 
Act. That is to say a change of qaste 
and change of religion was made 
absolutely permissible. The rights 
ceased to be forfeited. There are • 
number o f rulings by several High



C o u rts  <& a t in  su ch  c ircu m sta n ce s , 
th e re  i t  n o  fo r fe itu r e  o f  th e  r ig h ts  o f

3037 re : 28 NOVKMBXR 1957

in h e r ita n ce  or, in  c u e  i t  is  a conver
sion o f woman, o f  the woman’s right 
to maintenance; or if it is a case with 
regard to the custody of the child, 
about the child's custody. But if it 
may not be sufficient to convince this 
hon. House as well as the Govern
ment. I would like to point out to 
th e  Government what is the position 
in  other countries on this matter, 
namely, whether there is any relation
ship between religion and any rigffit 
including political rights. 1 take the 
liberty, Sir, of reading certain provi
sions from a book Called Constitu
tional Precedents, In article 49 of the 
Constitution of Switzerland it has been 
provided:

“The exercise of civic or poli
tical rights may not be limited 
by ecclesiastical or religious re
quirements or conditions o f any 
kind whatsoever.*’

It is true that the word used here is 
"may”  but, at the same time, there 
are the words “conditions of any kind 
whatsoever” .

Then, turning to the Constitution 
of Germany, in article 136 of their 
Constitution it has been provided:

“Civil and political rights and 
duties shall be neither condition
ed upon, nor restricted by, the 
exercise of religious freedom."

And, further,
"The enjoyment of civil and 

political rights shall be independ
ent of religious belief.”

The important expression is that 
these rights including political rights 
are independent of the religious 
belief.

Now I turn to Yugoslovia. There 
also in article 11 o f their Constitu
tion the provision is:

“ The enjoyment of civil and 
political rights is independent of 
the exercise of religion.”
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Again, in article 9 o f the Constitu
tion o f Finland it has been provided:

“Profession o f  religion or the 
fact of belonging to no religion 
shall have no influence upon the 
rights and duties o f  Finnish citi
zens.”
Are tnese provisions sufficient to 

convince this hon. House'the fact tRat 
there is no relationship whatever 
between any right, including the 
political rights, and the religious 
faith? Therefore, the reply that the 
Government has given is not only 
absurd and untenable but even, I must 
say—and I may be forgiven for that— 
it is a stupid reply. Only a stupid 
Government can give such a reply, 
and that is why I would like Govern
ment to reconsider the whole posi
tion.

Then I would like to deal with 
what other hon. Ministers have said. 
The hon. Prime Minister has not said 
anything on the floor o f this House.
I wanted something from him. But 
during the course of his correspon
dence with Shri Valisinha, Secretary 
of the Mahabodhi Society, it is true 
he has given expression to his views. 
In that correspondence he says that 
he has no desire to penalise the Bud
dhists. We Buddhists are very grate
ful to him. If that is the intention 
nobody will be so much grateful as 
we are. But, whether,, that is the 
intention is the question. I think the 
Prime Minister will carry his wishes 
if he so desires. In the same corres
pondence he says: “We are bound by
the Constitution” . That is correct. 
But, at the same time, he says: "There 
is difficulty in changing the Constitu
tion” . Sir, 1 take the liberty o f read
ing this correspondence because it 
has been published; otherwise I would 
not have read it. He says:

“The Government are, however, 
bound by the Constitution, a n d ...
The Deputy Minister o f Heme 

Affairs (Shrtmatt A lva): May I know 
what the hon. Member is reading 
from?



Mr. Chairman: 1 remember the hon. 
Member telling the House that it is a 
letter fronj the Prime Minister to 
Shri Valisinha.

Shri B. C. Kamjble: It is a letter
from the Prime Minister, I can give 
a copy.

I
Shrimatf Renu Chakravartty (Basir* 

hat): Documents are always quoted
without their copies being put on the 
Table. Yesterday many things were 
quoted by the Minister without plac
ing copies on the Table.

Mr. Chairman: The genuineness
of documents is always there. Once 
I get an assurance from the hon Mem
ber, that will do. I take it that the 
hon. Member has got the document 
from which he is reading

Shrimatl Alva: May I know the
date of the letter?

Shri B. C. Kamble: The letter is
dated 31st July, 1957. In that letter 
he says:

“As you know, it is not possible 
to change the Constitution with
out going through certain elaborate 
process. If, however, the Govern
ment violate the Constitution 
even for good purposes the matter 
would go to the High Court and 
to the Supreme Court.”

I am grateful that he has kept an 
open mind. I feel that he is desirous 
of chang<ng the Constitution. His 
only difficulty is that the matter may 
be taken up to High Court or Supreme 
Court.

To him I would like to submit only 
this. See the case o f Negroes in 
America. That is a sufflcinet example 
because in America three constitu
tional amendments out of the 22 
amendments to their Constitution 
were made to protect the Negro 
minority. Five major laws were made 
and as many as 400 anti-discrimina
tion and anti-bias laws were enacted 
In order to protect the Negroes. Has 
any single law been made in order to
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protect these Buddhists? W hy Is It 
that the Prime Minister is hesitating, 
if  he is so convinced, to bring an 
amending Bill even to the Constitu
tion? I think that w ill be a great 
act which will go deep into the his
tory for his truthfulness, about his 
attitude towards the Buddhists.

However, the Prime Minister has 
also to maintain that which has been 
maintained in this House by the Home 
Minister, that these concessions are 
given to the Scheduled Castes—and 
when you cease to be a Scheduled 
Caste you cannot get these con
cessions. I am afraid, this kind of 
argument is not tenable. X 
want to aske whether it is to the 
caste or religion that these 
concessions are given. What is 
the nexus? What is the crux? 
To me it appears the crux is 
not the religion or caste at all. It is 
the discrimination which flows from 
It, and in order to prevent that dis
ci imination these safeguards are to 
be given. This act of discrimination 
flows not from the Scheduled Caste 
people or the converted Buddhists, 
but it flows from the hearts of other 
caste Hindus who are highly placed 
and who feel that these inferior 
human beings should not come up. 
So it is a remedy, a guarantee against 
the irrational attitude that is taken 
up by others. It has no relation with 
caste, it has no relation with religion. 
Therefore, this portion must be cor
rectly understood by the Government 
and such more so by the Prime 
Minister.

The hon. Home Minister also gave 
a reply. He said here when he was 
replying to the debate on the Home 
Ministry's Demands: "I have to ad-
nvmstpr the mandate of this House. 
The law is clear.”  I am so sorry 
that he has misled the House. Where 
is the law? The law is there with 
regard to the Scheduled Castes. 
Where is the law about the Buddhists? 
What was the reason for him to mis
lead the House by saying: "I have
to administer the law and carry the
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mandate of the House." It is a wrong 
thing. It is misleading the House. 
It is an injustice done to the House. 

* • • •
It is not proper.

* • • *
It is a fact that there is no law 

regarding the Buddhists.
• • • •

Therefore, my point is this. State 
the position categorically. They 
should be quite fair to these people: 
There is also a likely argument—I 
have heard about it—that if the con
cessions and safeguards would be 
granted to the Buddhists then it will 
amount to discrimination between 
religions and religions. I am anti
cipating this kind of an argument. 
Again, I am afraid, this will be a 
wrong argument. We are not asking 
for the Buddhists alone. We are ask
ing for the community which is just 
helpless in being discriminated 
against. That is the crux of the 
problem; not because we are Buddhi
sts, but because we are discrimina
ted against. Let any community pro
fit and that community is entitled for 
the safeguards.

Then, it is quite possible that it 
may be said “how to schedule them?” 
I say they may be scheduled as Bud
dhists, so long as the other castes 
have not been converted to the Bud
dhist faith. The difficulty does not 
arise at all. At the most they could be 
described as Buddhists (converted 
from the Scheduled Castes)— the 
other words being put in brackets. 
That is sufficient. That is to say, bar
ring those articles which refer to the 
reservation of seats in the legislature, 
with regard to the other articles, 
namely, article 335 and article 46, 
these people, as Buddhists, without 
being humbled down, can be schedu
led in the Constitution. That is my 
submission. This can be done or this 
cannot be done. 1 am quite sure that 
this can be done but only when the 
Government will change its philoso
phy and conception of a Government.

The Government has got to change 
the philosophy and conception in the 
progressive way towards equality, 
towards enlightenment and not 
against equality or enlightenment.

It is already given under arti
cle 16(4) of the Constitution which 
reads as follows:

Whether the Union Government 
have power to do so?

“Nothing in this article shall 
prevent the State from making any 
provision for the reservation of 
appointments or posts in favour o f  
any backward class of citizens 
which, in the opinion of the State, 
is not adequately represented in 
the services under the State” ,

That is to say, the Government Is 
already empowered. Therefore, when 
it has accepted the principle, the 
Government cannot refuse to accept 
the principle embodied in this resolu
tion.

Now, I would like to bring to the 
notice of the Government and to this 
House two factors, and those factors 
are, in case the Government rejects 
this resolution, what is likely to hap
pen. I do not bother personally what 
is going to happen to it today or 
later on. But I must indicate the 
possibility and that possibility is aris
ing out of two factors which are 
taken into consideration. One is of 
oppression and the other of religion. 
This community may develop, then, 
into a kind of nationality. Let there 
be a compromise now. Otherwise, if 
the political oppression will continue, 
and it is continuing, then, I am afraid 
that—o f  course at that time we may, 
not be alive also— it will take such a 
form that it will be impossible to 
erase, the development of that natio
nality. That may happen.

In this connection, I may read out 
a small portion with regard to what 
happens when there is oppression. I 
am reading from the book Nationality' 
by Bernard Joseph. He says as fol
lows about oppression:

Safeguards /o r  303a
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'T h e  influence of oppression on 

the development o f nationalities 
in modern times was analogous. 
Professor Zimmem says, ‘in 
Europe nationality is an instinct 
which has been stung into morbid 
and acute self-consciousness by 
political oppression.’ The essen
tial elements of nationality may 
exist though the sentiment of 
nationality be entirely dormant, 
and it is by stirring this dormant 
sentiment into wakefulness that 
oppression renders aid in the 
process of the formation o f natio
nality".
Similarly, the factor o f religion is 

there. What we want is the eradic- 
tion o f the bitterness. And as the 
Prime Minister is so much fond of 
the co-existence, we want peaceful 
co-existence. If we cannot be assimi
lated, allow us to live separately and 
let us have the principle o f co-exis
tence. Therefore, I have moved this 
resolution.

There are certain people who say,—  
and I have also heard fropi the Prime 
Minister,— that there is some politics 
here. The Prime Minister has writ
ten a letter which is addressed to our 
group leader, Shri B. K, Gaikwad. 
He says that people say there may be 
some politics in it. I am not able to 
understand what is meant by this. 
Just as Hindus, Christians and Mus
lims have all politics, the same way, 
the Buddhists must have politics. 
I am not able to understand what is 
meant by this. But then I am quite 
sure of the one thing. That thing is, 
there is close relationship between 
religion and politics.

Shri C. K. Nair (Outer Delhi): 
When there is mass conversion, poli
tics can be suspect. If it is an indi
vidual conversion, then on that theo
sophy or something like that, there is 
no fear of politics.

Shri B. C. Kamble: One may sus
pect that all these are dacoits. Sus
pect has no meaning. It must be 
reasonable. It must be argued and 
the tacts must be given. You may

suspect many things. I am not con
cerned with suspecting, and 1 am not 
concerned witfa things which m ake 
no pense.

Shri C. K. Nair: This is a quality
which we welcome—that politics i»  
there. But that is a quite different 
thing. The fear is created because o f  
the mass conversion.

Shri B. C. Kamble: I would like to  
tell the House what is the purpose 
o f this conversion. The purpose o f  
the conversion is to eradicate the evil 
o f caste. W e are very much afraid 
that in this country there w ill be a  
kind of civil war between caste and 
caste. I am quite sure that the inci
dents at Ramanathapuram give suffi
cient illustration to this. That is a 
sufficient indication o f what is going 
to happen and what is happening. I 
think all the hon. Members will agree 
that they want equality, and if equa
lity is to be sustained, caste must go. 
Therefore in order that caste must go 
Lord Buddha’s religion came, a reli
gion where the caste distinctions are 
not maintained. That is the one pur
pose for which you have to accept this 
resolution.

Secondly, the other purpose is, 
how to eradicate it? I have put a 
question.

Mr. Chairman: The hon. Member
has very nearly reached the 30-minute 
mark. I request him to bear that in 
mind. There are a number o f other 
Members wishing to speak.

Shri B. C. Kamble: I shall end
within five minutes. I have put a 
question, namely, “in how many 
towns, cities and villages, the practice 
of untouchability is abolished? 
That question Was not admitted. I 
was told that if the answer was 
given, it would mean that in all 
those villages, towns and cities, un
touchability was still practised which 
is against article 17 of the Constitution 
which declares that untouchability is 
abolished, which in turn means that the 
whole o f the administration is going 
against the Constitution. If it is the 
other way about, and if it is said that 
there is no untouchability in any v il -
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la te , town or city, the question arises 
as to 'w h y the law and the statute for  
the fclarijans—the Harijan law—should 
be there. Where Is the necessity for 
it? Scrap it. Let it go.

Therefore, the simple thing is this. 
The conception with regard to the 
removal o f untouchability is not clear 
before the Government. It cannot be 
clear. Untouchability will go only 
when the very basic crux of the 
society which is based on inequality 
of castes goes. Otherwise n ot Spend 
any amount. That is o f  no purpose. 
This is the second reason. There is 
no political purpose at all. As a mat
ter of fact, to eschew the political 
purpose, we are giving up the politi
cal rights. The seats in the legisla
ture relate to political rights. The 
rights we are seeking are not politi
cal rights at all. They are non-poli
tical rights and safeguards. There
fore, to suspect that thing is wrong.

Finally, I would like to appeal to 
this House In this way. This is the 
House of the People which also means 
a House of justice. This is the very 
essential character of the Houses of 
Parliament. I am saying this on the 
authority of May, who has written the 
book called Parliamentary Practice. 
I think many times this House has 
completely ignored many things and 
only on the technicalities the speeches 
are made. I say that this is not only 
an essential character of this House 
but an inseparable character o f this 
House and its simple meaning is, if 
there is any injustice and the House 
is convinced that there is an injustice, 
then ways and means must be found. 
That is the meaning that attaches to 
the House of justice. If the ways 
and means are not found, then it is 
not a House of justice at all. We will 
destroy the very foundation upon 
which the House of the People is crea
ted. That is why my prayer to the 
hon. Members of this House and to 
you. Sir, is that this modest resolu
tion should be accepted by the House. 
But if that is not the attitude taken 
by Government, I perfectly concede 
that the Government have a big 
majority— I do not want to describe

it as *brute majority* as it Is some* 
times described—-but then because of 
the strength o f the majority, they can 
swallow us. Still, I would like to 
tell them that the Government will 
not be able to digest it for the simple 
reason that the whole trouble is that 
all these masses are enlightened now. 
They are helpless no doubt and have 
no means, but they are enlightened; 
that is the whole difficulty. Other
wise, they can be kept down.

I may end my speech by making a 
reference to what the Prime Minister 
has said. He said that the head of 
of our country must be held up in 
respect. Do the hon. Members o f  
this House want the people’s heads 
also to be up or do they want the 
people to be suppressed downT 
Therefore, my humble submission is, 
do not perpetuate this untouchability 
in the name of the Scheduled Castes 
and others. Expecting that good grace 
would spread, I have moved this re
solution and I hope that the Govern
ment and this honourable House will 
help all the communities to hold in 
self-respect their heads erect.

Mr. Chairman: Resolution moved:
“This House is of opinion that 

all the constitutional safeguards, 
except those relating to the reser
vation of seats in the legislatures, 
granted and provided to the Sche
duled Castes, be extended to the 
Buddhist converts from the Sche
duled Castes and recommends 
that Government should bring 
suitable legislation to amend the 
Constitution, if necessary."
I have got a list of speakers before 

me and I request them to confine 
themselves to the 15 minute-limit. I 
have got the list prepared by the 
Deputy Speaker. Mr. DJge will now 
speak and then Mr. Yajnik.

Shri Dlge (Kolhapur—Reserved—
Sch. Castes): I rise to support the re
solution moved by my learned friend, 
Mr. Kamble and to say a few  words 
regarding this matter. Our Constitu
tion gurantees equality among people,, 
but really speaking, our present G ov -
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cm m ent has failed to achieve the 
goal o f abolition of untouchability. 
The Scheduled Castes people are still 
there in many parts o f the country 
facing the grave consequences o f the 
caste system in the society. When the 
Scheduled Castes people say that G ov
ernment has failed or is unable to re
dress their grievances, they have 
tried themselves to remove the so- 
called barriers of the caste system in 
present day society by embracing 
Buddhism, which is the only religion 
which abolishes all differences among 
the different groups o f people.

The Scheduled Castes people have 
been successful in achieving a novel 
achievement and today we find that 
about one crore of people have em
braced Buddhism and this number is 
increasing day by day rapidly. But 
the fact remains that they are still in 
minority and therefore they need 
protection. As they are m minority 
in every village, the caste Hindus are 
trying to oppress them, as they have 
converted to Buddhism. I may cite 
an example. I would like to draw the 
attention of the hon. House to the 
news item published in a Bombay 
weekly by name Prabudha Bharat 
dated 23rd November, 1957 under the 
heading "Attack on the new Buddhists 
in villages” . The village mentioned 
is Akambe village, Koregaon taluk, 
North Satara district. By going 
through this news, even a layman 
can say how much oppression is being 
done by the caste Hindus on those 
who have embracced Buddhism It 
shows clearly how much malice those 
caste Hindus have, because they know 
that by embracing Buddhism, those 
people have to be treated on a par 
with them. This will show that caste 
Hindus never like the idea of uplift- 
ment of the new Buddhists. For this 
reason, the Hindus will always try to 
suppress the new Buddhists in every 
possible way.
16.58 b n .
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The new Buddhist people are 

•mostly uneducated, but they are
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trying to cope up with the pretent 
day changing circumstances. There
fore, Government should give all 
kinds of facilities to the new Bud
dhists because they still require those 
facilities which were previously given 
to them when they were Scheduled 
Castes for their further development. 
The new Buddhists are also part o f the 
society and their development means 
the development of the society as a 
whole. The new Buddhists cannot 
compete with those who are in a bet
ter position. Therefore, I would sug
gest that they should be given the 
facilities of reserve seats in the services 
and they should also be given facili
ties for their education.

I may also point out that since 
the Scheduled Castes people have em
braced Buddhism, they are considered 
by the Government as being among 
the category o f the other backward 
classes, thereby depriving them of the 
rights enjoyed by them hitherto. It 
is unjust on the part o f Government 
to snatch away the rights mainly due 
to the fact that they have embraced 
Buddhism. They have embraced 
Buddhism for no other reason except 
to help the Government in solving 
the age-old problem of untouchabi
lity.

Therefore, I would once again warn 
the Government that if they do not 
take any steps to safeguard the in
terests of the new Buddhists and 
give them the facilities and privileges 
which they hitherto enjoyed, there 
wilJ be a lot of heart-burning and 
discontentment among one section of 
the society, which is injurious to the 
socicty as a whole

I fully support the resolution.
16 hrs.

Shri Yajnlk (Ahmedabad): Mr. De
puty-Speaker: I support this Resolu
tion, not only because I see the 
justice of this Resolution, but because 
I have been interested in the uplift 
and the education of the children of 
the Scheduled Tribes and Scheduled 
Castes for more than 30 years past.

Safeguard* fo r  3098
Buddhist Converts

29 NOVSMBJHt 1957



9039  M*9olu& on xe:

Now what ia the question before us? 
th e  question is a simple one. The 
question is: whether in view  o f the 
words c t  article 46 of the Constitution 
and the other article which defines 
the castes and tribes that are to 
be treated as Scheduled Castes, the 
advantages and benefits that have 
been accruing to them up till now 
shall or shall not continue on the 
conversion of the father to another 
faith.

The statute, that is to say, article 
46 o f the Constitution lays down the 
duty o f the State. It says:

"The State shall promote with 
special care the educational and 
economic interests of the weaker 
sections of the people, and, in par
ticular, o f the Scheduled Castes 
and the Scheduled Tribes. .
This is a duty binding on the Central 

Government. Then, the second arti
cle, that xs, article 341 says:

"The President may with res
pect to any State or Union terri
tory, and where it is a State, after 
consultation with the Governor 
thereof, by public notification, 
specify the castes, races or tribes 
or parts of or groups within castes, 
races or tribes which shall for the 
purposes o f this Constitution be 
deemed to be Scheduled Castes in 
relation to that State or Union 
territory, as the case may be.”
These people who have been con

verted recently to Buddhism—I am 
speaking as a non-Scheduled Caste 
person—these people have been re
gistered from their birth as members 
o f the Scheduled Castes. They have 
been treated and their children have 
been treated as members of the Sche
duled Castes right up to a few months 
ago. What has happened since then 
that can deprive them of the right, 
that has already accrued to them since 
their birth, according to the notifi
cation under this Constitution9 Has 
any overt act been done by these 
men o f the Scheduled Castes? Has 
any document been registered by them 
and submitted either to a Collector

or to any revenue authority or to any 
court that can possibly take them out 
o f the purview of the Schedule of the 
said article?

Maybe, these friends, these follow- 
ers of Dr. Ambedkar have, under his 
advice and guidance and under his 
inspiration, proclaimed their new faith 
in Buddhism. May 1 ask: has not
Buddhism been taken as a part o f the 
Aryan religion in many ways? Has 
not Buddha avatar also been taken as 
one of the avatars of God? Dharma 
chakra, that idea we have taken from  
Buddhism. Asoka chakra is enshrin
ed in our flag.

Do we despise Buddhism? Have we 
not far greater affinity with Buddhism 
than with any other religion in the 
world? Because our friends, under the 
guidance of a great son of India, Dr. 
Ambedkar, one of the, makers, if  not 
the maker of the Constitution, have 
taken to that religion that is pro
fessed today by the largest majority 
in the world, shall we, on that account, 
exclude them from the benefits that 
have accrued to them from their very 
birth?

Shri C. R. Pattabhi Raman (Kum- 
bakonam): There seems to be a mis
apprehension. The definition section, 
that is, article 366, defines "Sche
duled Castes". It says:

‘Scheduled Castes’ means such 
castes, races or tribes or parts o f 
or groups within such castes, races 
or tribes as are deemed under 
article 341 to be Scheduled Castes 
for the purposes of this Consti
tution.”
To say that they are excluded on 

account of religion is not correct.
Shri Yajnik: I couldn’t catch you.
Shri C. R. Pattabhi Raman: You said 

that simply because they became Bud
dhists, they were excluded.

Shri Yajnik: There is nothing about 
religion here that I can see. Maybe, 
they are reformers and they have 
new faith in their hearts. I challenge 
even the Law Ministry to show how 
any person, because he has proclaimed 
some religion in a public meeting, or
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[Shrt Yajnik] 
be is going about preaching a n «w  

and a new religion* how  can ha 
be possibly excluded from  the rights 
that have accrued to him on his vary 
birth? That is my first contention.

Secondly, should justice be tamper
ed with equity? Alter all, as the 
Prime Minister has sa id -----

Mr. Deputy-Speaker: What about 
the children of those who are convert
ed to this belief?

Shri Yajnik: That is another point 
and it is an important point. A t the 
moment, it is an important question in 
the Bombay State. There we have 
the largest number of these convert 
friends. There the position is that 
the education of children under 18 or 
under 21 is vitally affected today.

A  child, when he was bom , has been 
inscribed in the municipal rolls as a 
Scheduled Caste or Scheduled Tribe. 
The father has changed his religion. 
The Law Minister may say that the 
father is excluded from such rights. 
But what about the child? I say that 
this matter has been completely over
looked. A child cannot change his 
religion. After all, under the age of 
18 or 21, nobody can change the reli
gion when the child is bom  as a 
Scheduled Caste. With all respect to 
my Buddhist friends, I would say as 
a non-Scheduled Caste citizen of India 
that we would be committing the 
greatest breach of this Constitution and 
trampling upon the privileges of 
children under 18, millions of children 
of these Scheduled Caste people, who 
cannot possibly change the religion. 
They can convert themselves. But 
how can their children be deprived of 
their rights?

I am sorry to set out before you 
the procedure that has been followed 
by the Bombay State, the most in
quisitorial procedure. When children 
go to school, forms are given to 
them. Directions have been sent to 
me. As the Director of a Backward 
Class hostel, I received a notice from 
our benign Government o f Bombay, 
asking me to take jolly  good care to

see that no children, no Buddhist 
children, children o f  Buddhists w ho 
were born as caste Hindus, that is to 
say, the Scheduled Castes people are 
admitted. That means, it wants to  
assure himself that no children of the 
new converts should get the benefits 
o f the free education and free boarding 
that is given in my hostel. It is a 
matter o f shame. I understand on the 
highest authority, most reliable autho
rity that circulars are sent to Head
masters and all the boardings and 
their heads are asked to make in
quisitorial enquiries into, not the 
change o f religion o f the child, but 
into the change of religion of the 
parents of these children. If they are 
honest enough to say, we have con 
verted ourselves then,—it has no 
sanction in law, I think that document 
is worth nothing—even so, the Bombay 
Government proceeds immediately to 
deprive the children of all these bene
fits of free boarding, free education, 
free fees. Fee is also very important, 
because fees are not easily found any 
they are rising every day. They are 
deprivd o f all their benefits by a flat 
of the Bombay Government.

Mr. Deputy-Speaker: It is not of the
Bombay Government. The hon. 
Member should not lose sight of the 
law that we passed ourselves.

Shri Yajnik: The children are not 
affected by the law.

Mr. Deputy-Speaker: That is dif
ferent. If it is decided here, that this 
is the interpretation, the Bombay 
Government has only to implement 
that.

Shri Yajnik: I am coming from  the 
Bombay State. I see it in the Bom
bay State. I think I am perfectly 
right in saying how they are proceed
ing. I do not know how they are 
proceeding elsewhere in the imple
mentation of the new interpretation o f  
the Act that they have got before 
them from the Centre.

With that, I come to the other point. 
This matter has been brought up be
fore the Home Ministry. The Home-



Ministry took legal advice and accord
ing to the advice that they sot, they 
have written to all the State Govern
ments that under the law, they may 
not be entitled to all the privileges 
that they used to get up till n o w -----

Shri C. ft. Pattabhi Raman; Is it pub
lic knowledge; the advice o f the Cent
ral Government to the Government 
o f  Bombay?

Mr. Deputy-Speaker: Perhaps this 
was an answer given by the Home 
Minister in the House.

An Hon. Member: He said so here.

Shri Yajntk: There is more to it.
Mr. Deputy-Speaker: The Home

Minister declared it here in the House.
Shri Yajntk: I know that something 

has happened behind the screen. . . .

Mr. Deputy-Speaker: This is what 
the hon. Member objects. Behind the 
screen things may not be disclosed.

Shri Yajntk: It is not a very great 
secret. I venture to say that in spite 
of the fact that the legal interpretation 
o f the section as given by the Home 
Minister stands, the Home Ministry— 
I would not make it a personal mat
ter—has advised the Bombay G ov
ernment— I know about the Bombay 
Government; I think it applies to all 
the Governments— to continue the 
benefits that have accrued to the
children at least so far as free edu
cation and free boarding facilities are 
concerned.

Questions have been put in the 
Bombay Assembly—I know about it 
and therefore, you will excuse me if 
I mention Bombay Government again 
—and the answer has been given that 
they have received advice to the 
effect that they should extend or they 
should continue to extend all the
benefits that have accrued to the
children in the matter of education 
up till now. But, the Minister in the 
Bombay State says, I have not receiv
ed a directive. What is a directive? 
What is an advice?

£043 Resolution re: Safeguard* /or 3044 
Bvddhitt Converts 

An Hon. Member: A  directive U
binding.

Shri Yajnik: My humble request to 
the Home Ministry and the Central 
Government is this. Shri B. C. Kam- 
ble may talk in fighting terms. He 
is entitled to do so according to his 
lights. I humbly request the Govern
ment to send a genuine directive is  
the manner of an earnest advice to 
continue to give all the benefits and 
privileges that have accrued to the 
children under 18, because, I believe 
the Government would have to look 
into the legal implications of the 
status of the children under eighteen, 
though their fathers or their parents 
may have changed their religion. That 
is a question of law. I invite the at
tention of the Central Government to 
this question of the legal status of the 
children. In view of their tender age 
and their difficult circumstances and 
the possibility of interruption o f their 
education due to the loss o f the 
privileges and benefits that they have 
got up till now, I would request that 
the Central Government once again 
send a stronger advice, a stronger 
directive as is possible under this 
Constitution to see that the State 
Governments continue to give the 
benefits and privileges at least as far 
p.s education of the minor children la 
concerned.

I second the proposition.

^  gft t*: srm  *t*tt 
& w  'n : f t  t ? t  ^
w frrc  f*F

#  3ft iTTO'T f W  *tt, #  w  
tnxm % ^  ^  ^  arRvrct 1

'RT3T ^  f w ^  STRTW
% ipT 3 *r: farm *rqrr
I  1 

% a m  rrsrr qr
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« H L « K  f ^ f t  Tffr * r t

v t f  f w r  ?R«rn- t  1 tft
1T5  wPr ?nnfr 3  ^  intft $ 

f t  f 'T 'T  ^ ffa ft ^  y *1 V t  Pf>MI 

'55T SPfHT % "H <<HUI ?  VT R̂"
4 jh <  *z z  sftf̂ r % f^ m r; t̂t

t  * f t  M R  5FT V lf e * *  ^V9

V* mPR t  :

“No person shall be compelled 
to pay any taxes, the proceeds of 
which are specifically appropriat
ed in payment of expenses for the 
promotion or maintenance of any 
particular religion or religious 
denomination.”

5ttt ^ rt ^m?r far afte «r*r % 
Vf«T t t #  ^nrft ftrerr ’hYt  %fV 

STTcfr *> f^R" ?fT*ff ?r f%TT
Z T W  ^  %■ f%*TT 3TTtr, r ft  f t

WTTT | fT  STFT ^  >TT ^TT
ITF^faR- vffTT ^  %  f*T ^
T R T  %  ffJRT ?H*t % f %  H T T T T
sJfl 1>l "3TT^ftTT f N ^ f t  U^T m r  ^ ft

^  ^  1 ^ tt ®F r̂r *n? t  f% f*r
f a * f t  TT^T jp t  ^ 7T W T T  * T  f a ^ T T  

*1 <«Mui 'T t̂ ^ ^+rl % I t̂ TT f+ ’Hl
* r m , ?rt ^  ^ricr ? f t  ^ r f ^ T c T  f t

t  f¥  fbrr ^nrifr #  t  5
% f*n?r f^ rr f, * \ f^ n  m
VCBJ ^Ttf t^T— vmi i i f  |, #  vft ^  
f% ^trrfr 'rftfiF*r% ^ m i  ctstk^t 
= r f r  5 m  I ,  w  f^ n r  f q -  Kft

tt  srw, ^hfV sfte vfrm m  <t 
'STTcft ^ 1

^  ht l^ri ti i4>
%■ 9RTT I w  m  fa  j[*T T O  

f^PTR %■ fW TO 3TT % T̂VT
sjt< H*TWTT 'd* l̂ ^fnft <t'l ^

ftRT TOfr f , ft* f*FT*^ 
TTOrmSt s r m r  % «Rnht | i 1̂

^  «rt *rtr f r z  ?Tt»r %, fV^rr % y ^^rr  
^ F t  #  ?T f̂ f t  ott ^  1

JTf iffr «rmTTT *TT ft t  t  m * < ir4 »
*JT v r f w  %■ fn s s f  JtT ^  #  tnp
f^rerar | ,  w  ?n% ?ft

'TT T̂Vify VPF^T %
*r*i ^  5^rf»n T  ^r*F?fr

1 1

yHTWJW iT^RiT, ’ffFT 5TH% f  ft?
V M cl'l' Wl»ri T t 3TPTT

^  '3T5 *f s£t 'TRT ^rf^T ^  <. 
% Hpar fam  5WTT *FT ST^TT ^fTT

l» ^  ^  *ftx ^r
f ^ m x  ^  f̂ rq- * fir  arTcfmm v t  ^ s r  

>pt ?r w  *rc vrf *Ft 5 ^
TRT̂ fr ^ * m rm  | 1 ^n=sr  ̂ ^
?ft *[5T V^TT »l^t ^ I H <.*tj 
xftT «Ft ■HtfTr̂ T VT ^  % f^rt

^  «TR- r̂r WTHTT I ,  ?ft 
fV)<. +i <1 ?nnr *r n^l t̂tcTt fw vFTPfifT 
«tYt gncfhrm %  t̂t̂ t <tt
tigOma H HM >̂T ‘tA'I ?TT •FTT’n' ^ I ^

* tft  ?np^ t  ?rr#  « r r fw  «tY?t 
^IM ir^+ f̂ felSMH *Pt 5?tT *FT, h

^  ^ v^< ;sra' ^ r ^
w m&xr *i, v r z  t

^'t m t i ,  w  ^  ̂ % f ^ r  f t
^ p ft = < rf^ , ^  ^ tt t̂ ^  f t  ^ rw r |  1 

*H t rr^K if ^  ^Tra- f^ rr  *rrf
^  ^T y>T F W  ^Trn- f  «flT ^
n<rd i=< <pt $rnr ^  tî >ci 1

t  1

«W ^  5^5 f ^ f t  ^Taf «TPT ^  ^TPT #
5trt ^t^ tt g  i f^s u t o  ^metfr ^  
V ^ tfr ir r f^ t  m vrT —
«TT, ^ t ^  »FT# % 'jft
^  *nrr ^ r r ,
*r% ^  ? t  *rt
4  frraT̂ T ’jnT I 5 ^  fe r  ^  ^
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W  ^ T T  fvU T I %T#T Wt*ff 
*t 3 $  WTK I «ft
wt*r t r e w r
WTT i f  ^ t *T^, ^  H W f VT, 3ft Wt*T 
« ftff art *ir«T V *  I ,
^ n > t  ?rr75 w n  ^jr^r Aft, ?ft *rnr v t  * n fa r  
irrr *nn: v m t  i ^ — >rrc—

’ (ft «m "< ft  i r ^ w t t  v t  TRnT 
w>r?t ^  * ftr  i iF [  w r r  *f»T in r n <  *n[ t  P f  
^  ^rtrft v t  ir m -^ m r e r  %■ j x  w t t  i 

*r*T ^  »^ r t r r f t  #
»*t fTT# #  *r  ̂ ^ rr  ftr *nrc *rrt£ 
^ 7 ^ 5  f o t f t  s jrf^ r ^  ? r w ^ r  ar 
* l* n m  t ,  o ft f r  ^ s - « n r  v t  * t r t  
\*F7 azrfcr '7T qrffr
f a t f **1 ifflT  ^  ^PT?* «IH > if t  ^ 1̂  I

* m  vt$  *K«ft<f j*f wYsi % erer 3  
i i i d i  ? ft  7  f f h r  ^  ? ¥  f^r^r f*F
^  ^*T V t ^ 5  V9T5 V T ^1T ^  I ^
*T<T ^  afa> | , J ^ t ^RTT ^  I
XTFpRRTT «FT ^ IT T W  3W
^  9 fm  *n?PT «n f ^ t  ^ f t v r c
t ,  ^ t  *ft*T ^ ta t  itflT «t< ^ 4 I  #
W  STJPTT ^ft flfW TcTT *TH # t*

srra- ^ 0  «M H  *r 'T^t M ini ^  i

Ttzt ^rtr #£t W*T 'KT^TT *TlPf ^ 
sftr str^ n : %, f^ r -
f̂t >miOm ^rrnr 'tt vrppnrt

^  *r«F*r #  *t*trt arm  fc 1 ^ r  w r c  
v t  T r?r  ? n ^  ^ f W f  ^  i r f e

^  wn$, ffr 4  si^t fltjffffr ftp it?
T H P f t f W  arTrff %  ^ T T

^ T T  m  ^  ^ T T  I ^ t  W
)(«i'i«( 't t  ?r fw^nr Fwn wptt

=5nf^ 1

T̂tT ’T % &TTH #  sfK WT̂ T
^t^tt g 1 3ft ^  ^t® f̂mr f ,  #

^ r t r  f t w r  %  w ^ r r r

^  $T7f% sr)r 17^ 77  ^  irm v t F ^ rtw  
^ p t, r fr  stw r t  t tn ^  w t  c f h :  ^  ^ rt  

5r r r r  f t m  t ,  u r  ^ t %  # e rr  ^ ft  < t #  

t , ^  an# ^  ^  ^  *ni,.
P s r t t  w t t t ji  5 9 5  ?rt*r ^ f s r T  -*ft ^  

® r ^  £  1 f ^ | w r %  ^ t  % ^ ? r ^ f t

%■ fV l^  J l l<l) ^IWt^T ^ < * 11, :37T%  w
ff« ft  ^ ft  r 5 f r > ^ < t d  f T H T ,  JTT J G  W T T  
^ ft  ^ f t r  5t f #  j p ^ t t  ^  't m r ,  f s r a %  

'VTcfhTcTT ®F t  y i n ' l l  '* q i4 i  ^<1
I  ^ 5  *FT ^TFT ^ T ft  |  I
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*T̂  ÎY ^ f% <»*^C TTHT
T T ^ T T r ^ h r  f ^ r  af t̂ w n r  f ^ r r  

r ft  f ^ ^ R T F T  ^ t  ^ T f r  '*•^1̂ 1 ^  '»*TR T  
?ft^T ^ 5  'T ^ t  ^tT  ^  | IT %SfT T il^ d l

^ fsp tt^t % tT^imsfhr % %
vft 3TT% %--5TT VR%

« f t  *Pt ^  3?rreT f ^ %  ^

i r t f f  ^ » r  ^ t  f * p r r  %, q r ^  ^ r
a n f t r  * r r  ^ ft  ?rr f ^ r r  f s r a ^

^  <nr ^  f w  | 1

f t R r  ?ft^ ft  ^  v t

ftraT #  ^ rrt *\<4\4 ^nfgnrt % ^ f t  
% ? w t  m  <rrft ^  ^  ^t
5m m  s ^ i r  < rp ft  ? n ff  ^

r̂ ,r*~w »rfhw  : w  ^  vptwtx

7̂ R|ot| Jfgt eft ^TVt "T?
•̂t' 'STT̂ ' 11??if 1

VIH PMJI STVTX
wr{ «rn r ? fk  ?r ? t T ^ r  f  14  ^  ^ m w rr
ftp Mt>i <. ^ t Îri + ̂ *1 % f̂ T2? ^R’* 
*F t  TTgf<TZT# ^ t  ^rnft =anf^f 1

« f t * T f t  W  T T V  ( ^ f h n ^ T )  : apTTW 
f ^ z t  F f t ^ T  f l l^ y . ^  WT5T WffT ^ f f t  
^ JTf ^ r  'p t %  i?*rru %nw
^ f ^ r  v t  m T ^ t  % 1 $ wm€t 
^  fjp < m  ^5i v r  ^  ^ r*m  ?ft f&rt 
jr^r wt̂ z, f v r r r f t  w^hir % i p r r r  n 
Tfft i ^ T  <r»ft f t  a m n ft 1 ’ffrsr f^HFT
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*Hf #  ZT̂ t 'TT STRTTT TWWffc
*ft ^rKvam r £, »n *

ffTH T W>t STS T?7 t  iftT
fiR ' ^rrqw  v r ^
v& n  % m r  *tt m x  3

t J trrsr^^r^r wt^ 
t  ^  ^ r  «Pt ftren Tfc t  fa  %

^ T  ^ T  T F f R  ? t  T O T T  ^  I

^  StfeT %• ^ T  a f W H  ?pT
* f t  1 w * ? r  g<?r# ^  t r  

4  * r w  ^£r ^  ftp * 5  ^ r  ?itpt ? fk
^ p s%  * m  >Ft T T # t '  1

t r r s r  s f r  ^  * r ^ t  ^  w  %  w t n  
f a  w  ^ r f e s a ^ w  arer^ft, ? ft  ^

tfr to  % %rnT vfr ^ r  $  i
'b 'l f t  «T a  t,^ lei W*T5WHT H M

% farc 1 ^ r f #  ftrfnrex
<f\r^rt f^fn-faO  ^l-^jrr *rk
^ c f R r r  I V  # ? f r  ^  ~t ^ i f  ^ a r  s n r * * ' 
f a f ^ r  #  7^st fftr  w  w  w  

I 9HT *T̂  '3*1+1 îid ^TT ?T*ft 
*£F tfPPT | f  fftT 4 #  »ft^T %  ?rft 
$  t t  ir^t sfaj i ^r ?fr v n tf)
• F t  W ^ \  % '<d'J ^  *TT v^t ^T^TT ^ H s f c  jftcTT

I  ^ r w ^ r , ^  ^ r t t ,  w  v t
'fl^r'rfiPT ^trfr ^ 1 «Ftf 

v r  » m  i f x  fqRT T r f M s w  ^  <TT eft

i r f t  * m w  #  ^  *rrcrr |  f=p ^  

^ 4 * 1  v t  f>F5H T  ^ r n r  y v t u  ^  1

^tr- « m  *?t§ ^  f^prr f  f% 
f^?r ?r arf^R" f^rr

t ,  ? ft  h t % t  * p ff  q ^ rr  f W  ^  ?
^  f V  5f t  

^FTT% ^ qT g^cT tlcifR R
ftwr, w t  ^n fin - ?tort 1 <fk ^ ft- 

« n ^  « r r f t  c r f e  ^ t  ^  1
T t  « » ]*jg r^  v p r w  %  m i  ^  ^

« w  ^ t  5  cfr

*1% % W*TT |  I
*T^ %■ ^T T # %  *T * «F ^t ^  ?*T
t  ^  5*t ?[t i ^Fft ^  4
m w tft  %  w t  %  f iw t  #  v%  
5PFT 5t?fr t  ^  ^  fip  f* r
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Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): I really sympathise with 
my han. friend Shri B . C. Kamble 
who has tabled this resolution, and I 
really regret ... 

Mr. Deputy-Speaker: I would re-
quest the hon. Members to be brief, 
because the Minister has to reply and 
S~u·i B. C. Kamble also might have to 
say a few words. 

Shri 1\Ia n:~.y (Bombay City Central-
Reserved-Sch. Castes): I have not 
spoken so LE in the Home. I had 
also given my name. In fact, I had 
given my name very much in advance. 

l\lr. Deputy-Speak"cr: I am sorry. I 
h3ve got about a dozen names before 
me, and all cannot be allowed to 
speak. 

Shri Thimmaiah: I regret that Shri 
B . C. Kamble should have thought 
that by going out of our fold, he 
\'.-auld serve the community better. I 
could h ave very well understood if he 
had opposed the tyranny of the caste 
ll indus and their exploitation of the 
Scheduled Caste people, and I could 
also have appreciated it if he had 
fot,ght against it, remaining within 
;!:::: folcl. 



[Sh ri Thim m aiah]
Sio fa r  as I  could understand, even 

aftier Conversion', untouchability has 
ntit been' eradicated: Sh ri B . C.
K am ble never explained in hie speech 
what exactly the object of the conver
sion was and w hy he wanted these 
safeguards. F irst o f' ail, before deal
ing with this resolution, one has to 
understand the safeguards that have 
beten ptovided for the Scheduled 
Caste people and also' the reason 
w hy these safeguards have been pro
vided. The Scheduled Caste people 
have been treated as untouchables in 
this country, and they have been so 
much suppressed that, they cannot 
come up to the level of others unless 
these safeguards are given. That is 
why these safeguards have been 
given.

Now, what is the object of this con
version? I f  it is to eradicate untouch- 
ablity, then let us know whether un
touchability has been eradicated after 
conversion. I f  it is for the advance
ment of the community, let us know 
w hether conversion has effected any 
advancement in the lives of the Sche
duled Caste people As fa r  as I 
understand, there is no change in the 
plight of our people even after their 
conversion. They have been treated 
as untouchables even after their con
version. ' I f  that is so, then what is 
the object of conversion? Is it politi
cal, economic or social? I cannot 
understand this conversion.

I rea lly  regret that people like Shri 
B. C. K am ble should try  to mislead 
the illiterate mass of the Scheduled 
Caste people and effect mass conver
sion, which leads to nothing, and 
which w ill never improve the condi
tion of the Scheduled Caste people at 
all. The Scheduled Caste people are 
still treated as untouchables even after 
conversion. Shri B , C. Kam ble is not 
rendering service to the community 
or contributing to the solution of the 
problem of untouchability or the eco
nomic problem or the political pro
blems of the Scheduled Caste people 
by converting them to Buddhism or 
to Christianity or to any other reli-
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gic/n. On the other hand, by  remain* 
ing among the ScKeduled Castes, he 
can strengthen the hands of those who 
fight against social evils,, who fight 
against untouchability and who w ork 
for the advancement o f the Scheduled 
Caste people. I f  I rem em ber correct
ly, the Prim e .M inister said that Dr. 
Ambedk&r would be rem em bered as a 
symbol of revolt against social evils. 
But, of course, at a later stage,, he 
started converting the Scheduled 
Caste people to Buddhism.

Now, even assum ing that the safe
guards are given to the converted 
Buddhists, it w ill involve a lot of com
plications, for those safeguards can
not be given to the converted B u d 
dhists without sufficiently harm ing the 
interests of the Scheduled Caste peo
ple There are not only converted 
BuddhisK. but there are also convert
ed Christians and converted Muslims 
and others They also claim that they 
arc also entitled for the safeguards 
If all of them claim the safeguards, 
then, naturally, the interests o f the 
Scheduled Caste people suffer and 
Governm ent cannot serve the Sched
uled Caste people as they intend to do

Therefore, I submit that this resolu
tion cannot be helpful either to the 
Scheduled Ctiste people ur to the con
v e n e d  Buddhists It is not helpful to 
the con vet ted Buddhists, because m y 
hot, friend wants only safeguards e x 
cepting tho.se 1 elating to the re se rva 
tion of seats in the legislatures.

The mum safeguards in the Consti
tution a”e the political safeguards. 
With political power, you can help the 
people You can do a lot for the peo
ple with those political safeguards. 
But Shri Kam ble does not want the 
mum safeguards. He only wants other 
facilities hke educational facilities, 
reservation of jobs in government 
service etc. Those are the other safe
guards. other than reservation of 
seats in the legislatures.

If the conversion of the Scheduled 
Caste people to Buddhism is a revenge 
against Hinduism, I think Shri
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Kamble could have very well kept 
quiet, without bringing forward this 
Resolution. 1 would have appreciated 
his independent spirit if he does not 
want any safeguards. But in the 
Resolution, he wants some safeguards 
but not some other safeguards.

Therefore, I would request the 
Mover of the Resolution that instead 
of going to Buddhism, he should—I 
request him as a friend—come back 
to the fold of the Scheduled Caste 
people. Let us be strengthened and 
let us advance to geth er...

Mr. Deputy-Speaker: That is not the
sphere of the Resolution.

Shri Thimmaiah: That is true. But 
I request him to come back to us and 
work for the interest o f the Scheduled 
Caste people.

Lastly, he said that by remaining 
in the Hindu fold we* perpetuate un- 
touchabihly. In the Indian society, 
untouchability exists in a hierarchical 
way It varies from casto to caste in 
degrees, but the Scheduled Caste peo
ple suffer the most So untouchability 
is there in some form or other. As 
Shri Balknshna Wa.^nik said—if I un
understood him correctly; he spoke in 
Hindi—the convei ted Buddhists can
not take water from their own broth
ers who are not Buddhists. So we 
see untouchability even there in cer
tain degrees Hence, even by con
version, untouchability cannot vanish 
This is a common evil which we have 
to fight by common effort; it is not by 
sheer conversion, not by changing 
faith that we can get rid of social 
disabilities.

Shri Narayanankutty Menon (Muk- 
andapuram ): Nobody from our side is 
speaking. May I be permitted to ask 
a question of the M inister? Before 
the hon. Minister replies, w ill she 
clarify  one point’  Now a big agita
tion is going on m K erala State under 
the auspices of the hon. Minister's 
party that all the facilities o f the 
Scheduled Caste be extended to the 
converts of Scheduled Castes to Chris
tianity. ' I should like the hon. Minis-
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ter to clarify the position whether she 
is prepared to so extend the facilities.

Shri Maniyanfadan (Kottayam) •' 
My friends started the agitation
th e re . . .

Mr. Deputy'Speaker: I allowed only
one question.

Shri Maniyangadan: I  wanted to
clarify  the position.

Sir, Deputy-Speaker: He may con
vey it to the Minister and the Minis
ter will clarify.

Shri Manlyangadam: I only want to 
clarify this It is true there is .an 
agitation going on. The agitation is 
conducted by people who supported 
the Communist Party in the last elec
tions believing their promise that this- 
discnmination w ill be removed. After 
the Communist Party came to power, 
they did not fulfil that promise. So 
the agitation is conducted by those 
people. . . .  ( Interruptions

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): It
was part of the Communist Manifesto.

The Deputy Minister of Home 
Affairs (Shrimati Alva): Mr. Deputy- 
Speaker, Sir, I  rise to oppose this Re
solution (Laughter). I do not know 
w hy there is so much mirth over it 
when I rise to oppose, because it is 
absohitely constitutional to oppose.

Mr. Deputy-Speaker: Perhaps they 
expected otherwise Therefore, there 
is laughter.

An Hon. Member: It may be against
her wishes.

Mr. Deputy-Speaker: We have a
very short time,

Shrimat! Alva: I heard the speech
of the Mover very  carefully and I 
looked for points that could find Bup- 
pori from this side. But I  could find 
none.

He quoted all kinds of matter, rele
vant Hnd irrelevant, beginnlng^Nrttii 
the -Prirhe Minister’s letter, going' ‘ to 
the Constitutions of countries -wh*r»
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titer* U no caste system. This is' the 
only country where there is caste sys
tem and I am amazed when Shri 
Kamble argues here for 30 minutes 
and more to introduce the caste sys
tem into a religion which does not 
acknowledge the caste system. (An 
Hon. Member: That is w ron g).

Shrtnuti Renu Chakravartty: What 
about Sikhs?

Shrimatl Alva: That provision about 
the Sikhs was accepted by the Consti
tuent Assembly, o f which the hon. 
Member is aware.

Mr. Deputy-Speaker: Not by the
Constituent Assembly—1 may correct 
her—but by this Parliament, ©f which 
she is a Member.

Shrimatl Alva: I stand corrected.
Mr. Deputy-Speaker This Parlia

ment has passed that provision.
Shrimatl Alva: “The Committee

accepted unanimously the proposal 
made by the Sikh representatives 
that the following classes in East 
Punjab, nam ely.............. ”
and then
“ who suffer the same disability, in the 
list of Scheduled C a s te s .... '’.

Mr. Deputy-Speaker: Yes, the hon. 
Minister is right so far as those four 
castes are concerned, not the Sikhs 
generally.

Shrimatl Alva: I am sorry; I stand 
corrected.

But today Shri Kamble by his mass 
conversion to Buddhism tries to get 
for the neo-Buddhists certain rights 
which are enjoyed because o f certain 
social disabilities. But Buddhism doe*; 
not accept caste system, nor does 
Christianity, nor does Islam in that 
sense, the Resolution itself is incom
plete In so far as it applies only to 
Buddhists.

He ‘admitted in his speech that we 
paedad afrfaUman approach. * It < is*ip- 
p**d m . buflpan approa?h 4hat wa na#d

for removing these evils that are ex
isting in this country for centuries 
past. We are trying to eradicate them 
in the shortest possible time. But we 
do not want to give it a colour, as he 
with his mass conversion wants to 
make it political and then give up the 
political rights and demand sdme 
other rights. There certainly we do 
not agree with him.

Then he talked of being rational 
and giving to these neo-Buddhists 
certain rights which they normally did 
enjoy as Scheduled Castes. I do not 
know how our sins of yesterday are 
going to be washed away in the sun
shine of tomorrow, unless we apply 
our hearts along with our minds.

This is a problem that needs a diff
erent approach It needs the approach 
of the heart more than that o f the 
mind. If Shri Kamble and the rest 
of those who spoke of the Resolution 
could sit together and think that it is 
a matter of the heart, not so much of 
the mind, things would be different. 
The Government as a Government 
have made up their mind. We are a 
secular State and we want to give 
equality of rights and enjoyment of 
facilities and opportunities to every
body. We are engaged in that task. 
Day after day, we have made provi
sions and planned new schemes by 
which the Scheduled Castes and the 
Scheduled Tribes are to come up 
higher and higher and meet us at our 
level. But to sny that only the Bud
dhists— neo-Buddhists—should enjoy 
certain facilities is impossible to 
accept

There are tangible social disabilities 
in this country. If one gets converted 
to a religion that does not accept 
social disabilities, one ceases to belong 
to that caste. And if one wants to 
become a Buddhist or a Christian or a 
Muslim, it means that one has to have 
a lot o f courage and one must give up 
a-’Jot o f  facilities, opportunities, rights 
and ;prj*il««t**3**»joyed by one as 
member o f a disabled oast*. ■' The a n t

Safeguards for 3056
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morning one must stand on one's own
legs. There is nothing wrong i f  there
is mass conversion. I say that when
those masses are converted they must
take their place in society. I fully
agree that the caste Hindus ace not
treating you well. I have already ex
pounded that point, that it is a matter
of the heart and not of the head so
much. But, we have to meet that pro
blem on a different level and from a
different angle.

Shri Yajnik: May 1 ask a question?
Is there any article in the Constitu
tion . . . .

Mr. Deputy-Speaker: The hon. Min
ister is not yielding.

Shrlmali Alva: I have very little
time S.nee Shri Yajnik stood up to
interrupt me I shall refer to the point
he made when he referred to the Bom
bay Government

Mr. Deputy-Speaker: At least he
has drawn your attention to it.

Shrimali Alva: He has drawn my
attention and I do not exactly know
what the Bombay Government is
doing The whole matter is being exa
mined— the point that he raised— by
the Home Ministry here. I do not want
to dilate and claim to know more of
the mind of the Bombay Government
which he says he knows, not appa
rently but behind the screen.

Shri Yajnik: Excuse me, Sir, It is a
matter of question and answer in the
Assembly

Shrimati Alva: I have already said
that we are examining this in the
Home Ministry whether children bom
at the time when the parents were be
longing to the Scheduled Castes should
be treated in a certain fashion, whe
ther they should be considered as
children beloning to another religion
as and when the parents are convert
ed. The whole question has to be exa
mined properly and we are doing so.
But I do not know what stand the
Bombay Oovam m tnt has taken on this
jo in t

Then as far as we go, the Mover and
his supporters wanted special assis
tance to the Buddhists. I do not know
why he should stop with the Buddh-1 
tats. Why did he not go a step further
and amend his Resolution and also
include all converts to other systems
that have no caste system? If he want
ed his Resolution to be more compre
hensive, at least, he could have placed
it before Government in that manner
and included converts to Christianity
and Islam also. All these three religi
ons— Buddh:sm is said to be a reli
gion sometimes; it is said to be a way
of life sometimes; however, we take
it as a religion today—all these three
religions do not accept the caste sys
tem. A ll these three religions do not
have tangible social disabilities attach
ed to the members of these communi
ties. I must also admit here frankly
that in all these communities some
times you do come across the caste
system. But that is no reason why we
should now adopt a measure and give
it the sanction of thL House.

If my hon. friends m the Opposition
feel t îat we are not fair-minded, 1 
would like them to see our schemes
that we have under the Five Year
Plan and also under the Constitution,
the guarantees and the provisions
given, how we give social assistance
of all kinds to people whom we do not
recognise any more as Scheduled
Castes. But we are prepared to recog
nise them as backward classes for cer
tain reasons like economic and social
status. I do not w int to take much
time of the House because Shri Kam
ble himself might want to say some
thing. But this resolution, certainly, ia
unacceptable from all angles of ap
proach.

This move is o f a discriminatory
nature. I am repeating that converts
to Christianity and Islam are treated
in exactly the same manner as the
converts to Buddhism and Shri Kamble 
Is ignoring the other two classes of
converts. For the purpose o f facilities
and concessions that.should be grant
ed to all these new converts, we treat
them as other backward Hisssa atod 
give than* facilities that w» ere able
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to give to bring them up, in the sense 
of social upliftment or economic bet
terment. All schemes are now func
tioning to hring the Scheduled Castes 
up to our level.

I do not see how by amending the 
Constitution or by accepting the Reso
lution that the Mover has moved to
day we are going to bring great
changes into the country. On the con
trary, it will become very difficult 
for the Mover to throw away his po
litical rights and to accept just drops.
I think:, as Shri Thimmaiah said,
political rights for a set of people or 
for a section of the community is 
very important and to throw away
the political rights merely for the 
loaves and fishes of office is not going 
to serve any class or any mass of peo
ple in the country

With these words I oppose the 
Resolution.

Mr. Deputy-Speaker: Shri Kamble
The hon. Member will be very brief,
I hope. We ought to have concluded 
this by 4-48 p.m. Even now I hope 
the House would agree that we should 
give a minute or two to the Mover of
the next Resolution so that she might
not be pushed out.

B. C. Kamble: I shall be very 
bî Lef. ,1 am grateful to all the hon
Members who participated in this 
debate, whether they have supported 
the resolution or .they have spoken 
against it. I am very sorry that 
the hon. Deputy Minister has, so 
to say, missed the wood in the 
forest. The case that I tried 
to argue has been left unanswer
ed, She asks why is it that I have not
brought in a comprehensive resolu
tion for all the communities. I am 
not competent. Those who are com
petent can do so. She made a point
with regard to discrimination against
the minorities. The rule we have ac
cepted is. . . . . .

Shd K. Nair: As a Member of
tKt» House every man is .competent.

Shri B. C. Kamble: We have ac
cepted the rule of the majority for
the simple reason that due safeguards
will be given to the minority. That is 
the rule of the majority. You know
there is a rule of unanimity that all
Governments have accepted. That is 
to safeguard also the interest of the 
minority. That is the reason.

Shrimati Uma Nehru who is just
like a grandmother to me has said. .

An Hon. Member: Great-grand
mother.

Shri B. C. Kamble: Yes, great
grandmother; she said something
about my harsh words. But if I des
cribed harsh deeds in harsh words—
in the language in which I must do—
it is not my fault. Similarly, she said, 
when I quoted from the constitution 
of the western countries that there is 
a difference I am sorry We have ac
cepted the western style. Let us give 
it up I am prepared. The privileges 
that accrue to this House are also 
based on the same things Wherever
the Prime Minister goes he goes on 
commending these principles. If it is 
for the Members to repudiate it let 
them repudiate

My hon friend Shri Wasnik’s points 
did not contain any substance at all
He said that religion should not be 
given protection. Did I say anything 
hke that? He spoke something with 
regard to the treatment that the 
Buddhists gave to the remaining un
touchables That is absurd. What he 
said is wrong It does not relate to 
any facts whatever.

Mr. Deputy-Speaker: We have
freedom of expression. Absurd and 
wrong things can also be said. But 
why use such strong language?

Shri B. C. Kamble: I submit that
my friend, Shri Thimmaiah said we
have been asking only for certain 
safeguards and not for political safe
guards or reservations of seats. If it
is their intention, .we are prepared to
ask for that. We are going to ask for
that later on if this is going to be 
rejected.
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Mr. Dep^ty.Spealnr: The question
is:

“This House is of opihion that 
all the constitutional safeguards,
except those relating to the reser
vation of seats m the legislatures, 
granted and provided to the 
Scheduled Castes, be extended to 
the Buddhist converts from the 
Scheduled Castes and recommends 
that Government should bring 
suitable legislation to amend the 
Constitution, if necessary "

Those in favour will please say 
’Aye’

Some Hon Members: ‘Aye’

Mr Deputy-Speaker. Those against 
will please say ‘No’

Some Oilier Hon Member: ‘No’

Safeguard* for 3064
Buddhist Converts

Shri T. B Vittel Rao: The ‘Ayes*
have it

I will have

Mr Deputy-Speaker: I think 
Noes have it
Division No 7 ]

the

Mr. Deputy-Speaker:
the lobbies cleared.
17 hrs

( M r S p e a k e r  m  the Chair)
Mr Speaker: I shall now put the

Resolution to the vote of the House.
The question is

“This House is of opinion that 
all the constitutional safeguards, 
except those relating to the 
reservation of seats in the legis
latures, granted and provided to 
the Scheduled Castes, be extend
ed to the Buddhist converts 
from the Scheduled Castes and . 
recommends that Government
should bring suitable legislation 
to amend the Constitution, if
nccessary ”
The Lok Sabha divided Ayes 25

Noet, 47
[17.03 hrs

Meek Shri Ifcnace
Bra) Km Singh Shri 
C hakravartty Shnmau Remi 
Di^e • Shr
I Ims Shri M 
Crhodasar Shri Fatchiinh 
Ohusul Shri
(»ho*c ShriS
God&ora Shri S (

Achar, Shri
Achint Ram, Lalu
Bahadur Smgh Shri
I3hagat Shr* B R
Brajeshwgr Prasad, Shn
Chanda, Shri Anil k.
Chettiar, Shri R Ramanathan
Daljit Singh, Shn
Oatappa, Shn
Dindood, Shn
Gandhi, Shn Fcrozc
Ghoth, Shri M K
Haada, Shn Subodh
Heda, Shn
Hukam Singh, Sardor
Kaslrwal, Shri

AYES
Jair «l Singh shn
Kamble ShnB C
Xodiyan Shn
Krishnaswami Or 
M«)hi Shri K C 
Manay Shri
Menon Shri Narayanankutt>
Mukcriee Shri II N 
Mullick, Shri B C

NOES
Knshnamachari, Shn T  T
Lahiri, Shri 
L«J Shri R S 
Main Shri N B 
Maniyangadan, Shn
Mehta, Shrimati Krishna 
Mishra Shn S N 
Mi&hra Shri B D 
Mtsra Shn R R 
Musafir Giant G S 
Nair, Shn C K 
Naldurgker, Shn
Nehru, Shnmati Uma 
Palladia, Shn
Pattabhi Raman, *?hn C R 
Pillai, Shn Thanu

The Resolution was negatived.

Pji iguhi Sliri 
Rao Shri D V
Rap S hriT B  Vittal 
Singh, ShriL Achaw 
1 hakore, Shr 1M U 
Valvi Shri
Yaimk, Shri

Ram Sarin, Shri 
Rane Shri 
Rao, ShriJaganatha
Sahu, Shn Rameihwar 
Samanta, Shn S C 
Stanganna Shn
Satyanarayana, Shn
Siddanangappa, Shn
Singh, Shri D N
Thakur Do», L«la 
Thimmaiah, Shri 
Thirumala Rao, Shri 
'I homu, Shri A M
Varma, Shn R K
V*nkata»ubbaih, Shn




